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[Shri V. Gopalsamy]

«o..(Interruptions)..... Shri Subra
manian Swamy has accused us ....
(Interruptions).... He said that it is
we who killed Shri Ranjan Wijeratne

~ Statement

.. (Interruptions).... This is what
happened (Interruptions)
‘'This is how he threatened wus... (Inter-
raptions),. , o

THR DEPUTY CHAIRMAN. You
can give a privilege notice againsi
him .. (Interruptions).... If you
feel that a comment made in thie

House comes under the privilege mo
tion, you can give a privilege notice
...(Interruptions).... You have the
protection of the House .. (Inter-
ruptions).... You can give a privk
lege notice anq the Chairman will
look into’ it. If you make the House
a battle-ground, then it becomes diffi~

cult ....(Interruptions).... Let the
Prime Minister speak ....(Interrup<
tions)..... I give my assurance, After
the Prime Ministéer makes his state-
ment, I will permit each one of you
to speak ..(Interruptions).... 1
will abile by my commitment....
(Interruptions).... I will allow ....
(Interruptions). ...

STATEMENT BY PRIME MINISTER
Re. Surveillance
Shri Rajiv
Police.

at the residence of
Gandhi by the Haryana

. THE PRIME MINISTER (SHR!
CHANDRA SHEKHAR): I am not
making a statement. I am only re-
acting t0 what the Members saig be
cause I don’t have a prepared state
ment before me,

. Yesterday, in the othe House, a

question was raised that two persons
were found in the vicinity of the resi-
dence of Shri Rajiv’Gandhi. 'Those
two pertons were picked up by the
Delhi Police, The hon. Members should
remember this fact. There is some
restaurant. I have not seen that. They
were visiting that restaurant for quite
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some time, for two or three days. The
Delhi Police men who are posted
there to look after the security of the
former Prime Minister, caught hold
of them, questioneq them and asked
them Why they were loitering in that
area for the last two days. They indi
cateq that they are the members of
the Haryana Police. They showed their
identity cards that they are men of
Intelligence for the Haryana Police.
They were apprehended. They were
interrogated, The preliminary report
is that they said that they were in-
structed by the officers eoncerned,
their officers, to have a vigil on the
house of Mr. Rajiv Gandhi. ‘They have
beer questiomej and they $Aid that
a particular Inspector gave thig order
to them. That Inspector is on leave,
has not been avallable., (Inierrup-
tions)

The Director-General of Police,
Haryana, says that he has not given
any instructions of this type.

No sooner the matier came to my
knowledge, I immediately ordereq an -
inquiry. The Delhi Police Is investi-
gating into the matter, Other IntelH-
gence agencieg of the Police are also
looking intg the matter, We are try-
ing to find out who are the people
responsible for this unethical, illegal
and totally undemocratic action. I
condemn it, I condemned it yesterday
in the House. I assure the hon House
and the hon, Memberg that there is
no effort on our side to cover up this
incident. T categorically say that the
Goveérnment of India has no hand -or
hag no knonwledge. The U.P.- Police
....(Interruntions) The Delhi Police
tock action.anq this jtself indicates
that the Governmenf . of India s
against any such manoeuvre or mani-
pulation that has been ordered by
anybody. I assure you, Madam
Deputy Chairman, and- this House
that a serious view has been. taken
by the Government-of India, No soon-’
er we get a full report, we shall be
able to take action .against those who
are redvonsible for .this .toltally . un-
ethical and ﬂ]egal order, That is all
I can say. - - -



225 Statement

I can assure the hon. Membe;y that
on this question I am ready to go to
any length, because some of the Mem-
bers, after my departurc from here
saig that I am not serious aboui it.
I leave it to you, Midam  Deputy
Chairman and the hon. House. Since
Government inquiries take their own
time, if the hon. House so likes 2
Committee of both the Houseg can be
formed to g0 into the malter, Who-
soever is foung guilty will be punish-
ed. I assure the House thai I have
ro intention to cover it up, who:r
ever he may be, I leave it to you.
Madam Deputy Chairman, and to the
House to take any measure and insti-
tute an inquiry through any agency,
including the agency of th, House. I
shall be agreeable to that. (Inierrup-
tions)

Mo TAMMT qogy  (IWT W) ¢
wrAqraT Rt Sft, ag #ex Tga
difegg & ST HA S ghearor ¥
% frwe ft sl wR ar g7
TeIer 3 ) fora® a9 q¢ 98 avere g«
W § IE@F WA Ry faaedrad,
E T FIG & 1 24P A E
9 AA TF W R i o
T HAY St A 4 Perar AR t{ﬁw

Ty Tr7 TG § 92 Hw AL
The Chief Minister of Haryana
should resign. (Interruptions)

THE DEPUTY CHAIRMAN: [ am
calling everybody. I have names here
which have come to me. (Interup-
tions) I have received everybody's
name over here. (Interruptions)
Eeverybody will be speaking.

it gex e (g ) : deq A
AR AT T W ahrafaqur !

IYFWMER : HigwT TH TWE

adl 1
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One by one I will call. Mr. Kul-
karni, are you to speak?

SHRI A. G, KULKARNI (Maha-
rashtra): On my behalf, my leader
w111 speak.

SHR1 p. SHIV SHANKER (Guja-

rat); Madam Deputy Chairman, you
have assessed the mood of the House
yesterday over spying on the resi-
dence of our leader, Mr. Rajiv Gandhi,
Madam, it is clear that this spying
couly not have happened without the
sanction of political authorities. We
are here concerned with the Central
Government and the Prime Minister.

The Prime Minister has made his
statement and has also adverted to
various aspects. This kind of func-
tioning cuts at the very rcot of our
parliamentary democracy and the
free functioning of the political parti-
es. We demand that adequate action
be immediately taken against all those
involved, And till such action is
taken, we, Madam, belonging to the
Congress Party are compelled to walk
out and abstain from the House.

THE DEPUTY CHAIRMAN: And
what about your people who have
given the names? Ratnakar Pandeyiji

(Interruptions)

[At this stage, smoe hon. Members
left the Chamber.)

THE DEPUTY CHAIRMAN:. Shrl
Gurupadaswamy,

GUPTA
Deputy

SHR!I GURUDAS DAS
(West Bengal): Madam
Chairman. ...

THE DEPUTY CHAIRMAN: I will
call your name.

SHRI GURUDAs DAS GUPTA:
They should listen to us. They should
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courtesy of listening to the opinion of
the other Members of the House. Il
is not their problem only. It is our
problem, It only shows how sceptic-
they are to the opinion of the other
political parties represented in the House.

(Interruptions)

THE DEPUTY CHAIRMAN. Let
Mr, Gurupadaswamy speak.

SHRIMATI BLJOYA CHAKRA-
VARTY (Assam): Madam.....

THE DEPUTY CHAIRMAN. I will
call your name,

SHRIMATI BIJOYA CHAKRA-
VARTY: I entirely support Mr. Guru
das Das Gupta.

THE DEPUTY CHAIRMAN. I will
call your name. You can speak,

SHRI M. S. GURUPADASWAMY
(Uttar Pradesh): Madam Deputy
Chairman, I agree with the Prime
Minister on one thing,

(Interruptions)

AN HON. MEMBER: The ruling

party is sitting there.

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam, we are over-awed
by the size of the ruling party!

SHRI DIPEN GHOSH (West
Bengal): Thank God, there is no pro-
cedure in the Rajya Sabhy to move a
no-confidence motion against the
Government. (Interruptions)

THE DEPUTY CHAIRM_AN: Wait
a minute, Will we have some order?

SHRI M. S. GURUPADASWAMY:
Madam Deputy Chairman, 1 would
agree. ... :

SHRI MURASOLI MARAN (Tamil
Nadu): They cannot even command
quoram in this House but they claim
that they are ruling the country. What
a fun, what a shame!
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SHRI PARVATHANENI UPEN-
DRA (Andhra Pradesh): Madam, we
are not walking out because the House
has to be adjourned for lack of quo-
rum, (Interruptions)

THE DEPUTY CHAIRMAN: Hon.
Members, those who have walked
out, they have walkeq out. But
those who are present, if they
want to make their own comments,
let them make. I am asking Mr. Guru-
padaswamy to say. And I have the
names of every other person who
wants to speak. Let Mr. Gurupada-
swamy speak.

(Interruptions)

SHRI M. S. GURUPADASWAMY:
Madam, I agree with the Prime
Ministey on one thing. He said that
surveillance was unhethical anq un-
democratic. Madam, this is not a small
matter and a party matter. The ques-
tion, of surveillance has been. exer-
cising the Parliament for too long, In
this particular case, the Prime Mini-
ster has said that the Government of
Indiz has no hand in it. I wish I
could agree with him. I am not con-
tradicting his statement. But 1 only
say, I wish I could agree with him.
He has said, two police officials of
Haryana Government were involved
in surveillance for two—three days
in the vicinity of Mr. Rajiv Gandhi’s
residence, And the  particular police
officer is not available now. Perhaps
he is on leave. He said, he is not avail-
able anywhere at the  present
moment, This has got 1o be
noted. I would like to ask him,
whether small officials belonging to
Haryana Intelligence woulg conduct
surveillance for three, four days
without specific instructions from
above? T would like fo ask him whe-
ther it has been done without instruc-
tiong from any particular authority
in Haryana, I would like {o know:
is this surveillance being conducted
or was it conducteg on instructions
received from some extra-constitu-
tional authority? This matter is far
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too serious, The political leadership
in thig country should not he subjee-
ted to any kinq of vigilance. There
shoulq not be any probe, any spying
on political leadership. This has been
going on for long. We are calling this
country 3 democratic country and
¥we have been permitting this kind
of thing going on against the political
_ leadership. It is not a question of
, politica] party but it involves the way
we are functioning in this country,
the way we are conducting our poli-
tical affairs, The political leadership
should be free from fear, from any
kind of pressure to carry on their
activities. Telephone tapping also
comes info §t. I am referring to all
types of surveillance, I think it is not
a limited matter. I woulg like this
opportunity to be taken by the Gov-
ernment to see that such surveillance
in future is stopped Yorthwith. As-
surances have been extendej to us
in the past. But all these assurances
have been belied and the Govern-
ment hag gone back on those assur-
ances, those commitments. In this
specific instance, Madam, I would
only say that the conduct of these
two officials—there may be more—is
wicked, vicious and reprehensible. I
suggest for immediate action and
hope that these officialg will be sus-
pended, Any further probe should
have been precedeq by this. Why ihe
Government has not asked the Har-
yana Government to suspend these
officials? I want to know. Have they
gone into the question of an extra-
constitutional authority being involv-
ed? I suspect deeply that some extra-
‘constitutional authority is overating.

Lastly 1 would say, even Mr, Rajiv
Gandhi is not safe in their hands.
But for Mr. Rajiv Gandhi and his

« not have survived politically as a
party, Mr. Chandra Shekhar would
Prime Minister ....

SHRI CHANDRA SHEKHAR: Not
‘politicallly’.

SHRI M. §. GURUPADASWAMY :
I saig as Prime Minister .I know Mr.
Chandry Shekhar as a friend; 1 know
him; he is a frieng for a number of
years, rather for decades; we worked
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together, I pity him, This is very sad.
He was a man with a sense of pride,
in the past. Now he hag lost that sense
of pride and he is being humiliated
by Mr. Rajiv Gandhj and his tormen-
tors. Ang he is tolerating those humi-
liations! what for? Is it for the sake
of office for a few days? How long
will he survive as Prime Minister of
this country?

SHRI CHANDRA SHEKHAR: 1If
you dare say this, it is too much for
me to hear it from you,

SHRI DIPEN GHOSH: Obviously,
you have to oversee how many of your
party will go over to Mr. Rajiv Gandhi,

SHRI M. S. GURUPADASWAMY:
You are the Prime Minister and you
are sitting opposit me; I am the oppo-
sition leader. But we worked as friends.
It is very sad—I repeat—you have been
subjected to this humiliation and you
have been tolerating these humiliations
also. 1 am saying this incidentally.

In the end, I would like the Govern-
ment to take a decision that never again,
in future, will there be any surveillance
on the political leadership. Any
kind of surveillance on  political
leadership is wrong, wicked, un-
democratic and unethical—I use your
words—and  this should stop. I would
like the Prime Minister to instruct Har-
yana Government to suspend those offi-
cials and hold an enquiry and come be-
fore Parliament with the full truth. I
do not want him to cover up this matter.
He has assured us, I know the Govern-
ment of India is not involved because
he has said it and I accept it and I agree
with him. But still T would like him
to come before Parliament and tell us,
before we adjourn, who was behind this
surveillance  and what action he has
taken.

THE DEPUTY CHAIRMAN: Mr.
Sukomal Sen. T would suggest him to
be brief. It is a very serious matter
but I would request hon. Members to be
brief and to the point.

SHRI V. GOPALSAMY (Tamil

t Nadu): But it is going on in an orderly

way.
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THE DEPUTY CHAIRMAN: Yes,
but let us hope it remains so after this
is over and we Jdont know whether the
order will remain or disorder will pre-
vail,

SHRI SUKOMAL SEN: (West Ben-
gal): It ig a very serious matter that
the former DPrime Minister himself -is
under surveillance now.

The Prime Minister said that the Ins-
pector involved is on leave who deputed
two policemen to keep surveillance on
Mr. Rajiv Gandhi. This man is on leave
and he could not be caught. Now, the
Government at the Centre and the State
Government of Haryana both are rum
by the same political party. How can
this Government absolve itself from the
politica] and moral responsibility of sur.
veillance on Mr, Rajiv Gandhi’s house
by two Haryana policemen who belong
to the State Government of Haryana
-which is run by the same political party?
It is a very crucial issue. Then, Madam,
without political instructions, how is it
possible for any petty officer or a
policemen to keep surveillance on Shri
Rajiv ‘Gandhi’'s house? It is something
strange.  We—our party—very much
condemn any type of  surveillance,
whether it is by telephone tapping or
by police personnel. Why is this type of
survelliance. Taking place in our
country? Now in Shri Rajiv  Gandhi’s
case, people have been caught. But, the
same thing is happening in various other
places as well. It is very serious that
a State Government has sent their police-
men to keep surveillance. I would like
to” know from the Prime Minister whe-
ther the Haryana Government maintains
a police set-up in Delhi to keep surveil-
lance on political leaders. What is the
information with the Government? Have
they permitted it or have they any juris-
diction to do like this in Delhi?

Madam, I would like to know whether
the persons who have been arrested are
still in police custody. The man, the
police inspector, is on leave. I would
like to know since when he is on leave or
whether he is absconding. Has he gone
somewhere for. sight-seeing? If he is abs-
conding, then it is a very serious matter. -
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I don’t think the Prime Minister is lis-
tening to my speech. This Government
has neither political responsibility nor
moral responsibility.

THE DEPUTY CHAIRMAN: One
listens with his ears ard speaks with
his mouth. As long as his ears are open,
we should be thankful that he is listen-
ing.

SHRI CHANDRA SHEKHAR: Thit is
not the only matter. If there are some
important matters, should I not dis-
cuss them with my colleagues?

THE DEPUTY CHAIRMAN: Now,
let us not go into the details, You
make your point, please.

SHRI SUKOMAL SEN: Madam, 1
would like to conclude by saying that
this suggestion for constituting a
Joint Parliamentary Committee is wel-
come, But I would only say that the
subject  matter of this Committee
should not only cover the specific is-
sue of the surveillance of Shri Rajiv
Gandhi’s house, but also cover a wi-
der issue of all sorts of surveillance
including telephone tapping and de-
ployment of police personnel to spy on
political personalities. At the same
time, -while constituting this Joint
Parliamentary Committee to go into
this issue, it should also be seen that
CBI's report on telephone tapping is
also placed before the Parliament to
know how this had taken place.

PROF. SOURENDRA  BHATTA-
CHARJEE (West Bengal): Madam,
in a way the statement that was made
by the Prime Minister, particularly
vecauge of his very individualistic
manner of delivery, seems to be
quite forthright, He himself has wide
experience in the matter because, as
we know, during the Emergency, in-
spite of being a member of the Cong-~
ress Working Committee, that is, the
so-called Congress High <Command,
he had to go behind bars. So, these
things are not at all new to him; it
is new to the Ex-Prime Minister, no
doubt,



233 Statement

SHRT CHANDRA SHEKHAR: Thank
you for remembering this, which Shri
Gurupadasamy did not rememoer.

PRO¥. SOURENDRA BHATTA-
CHARJEE: Madam, Deputy Chairman
though the Prime Minister's experi-
ence in that role may not be very

wide. I think, he couldt have reactions -

or the Haryang Government were
vbtained, without going to the inspec-
tor or the sub-inspector? What is the
reaction of the Haryana Government
as such? A Government exists in that
Stute and it belongs to the ruling
party here. How was this done? Is
such a posting in Delhi permissiblu

wi.thout the knowledge of the Prime
Minister, without the knowledge of
the Government of India? These

points coulq have been explained, for

our enlightenment, by the FPrime
Minister, Fromy the authoritarian
party, as the Congress(l) s const

dered by us to be, we expect many
things, apprehend many things, like
wurveillance, ete, Still, we are oppo-
sed to any surveillance on them. Not
only on Rajiv Gandhi, bul even on
Mr. Ahluwalia and Dr. Ratnakar
Pandey. They also should have the

democratic right to snatch away
papers from the Deputy Chairman,
in the House.

The question is whether this parti-
cular aspect will be clarified by thu
Prime Minister today. If the answers
are already there, well and good. If
the answers are mot there I would like
to know whether they will be obtai-
ned, for the House.

‘I very much welcome his sugges-
tion for a Joint House Commiitee.
That shows, undoubtedly, his concern
{ concede that point to him. But while
providing facts to the House, this
question should be cleared. I agree
with what ~my hon, friend, Mr
Sukomal Sen, has said, This Joint
House Committee should not only go
into this particular Incident, but 1t
should also go into the question of
surveillance on  politica] persons  any-
where in India; not only leaders, but
their c&dres as well. Thank you.
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SHRI GURUDAS DAS GUPTA:
Mada;m Deputy Chairman, it is an
irony of fate that those who had lega-
lised this illegal act of political sur-
veillance have fallen victims to thls
very policy. The Frankenstein that
was created and nurtured now sucks
the ©blood of those who had created
it, This is the tragedy of history and
this is bound to be the tragedy.

I fully appreciate the statement
made by the hon. Prime Minister,
While welcoming the statement of the
Prime Minister, I would ask him to
give his comments on two suggestions.
It is not a question whether political
surveillance on Mr. Rajiv Gandhi was
wrong or unethical. But I  would like

" the Prime Minister to tell the House

whether he considers that this policy
of political surveillance shouid be
immediately ended. Secondly, I would
like him to kindly comment on my
suggestion that there should be 2 law
made by Parliament. The Government
should come forward with a Bill to
prohibit surveillance on all political
personalities, not on political leader-
ship glone. 1 say this becuuse, —Wwe,
as Comymunists, have been the vietims
of political surveillance for decades.
Our letters have been opened. Our
telephones have been tapped. We have
been shadowed whep we had been
attending our private programmes.
This is the tradition whicp bas been
continued in this country for years.
Therefore, we  Know where the
shoe pinches. 1 also appreciate that the
Congress now understands where the
shoe pinches and how it pinches. This is
tragedy, Therefore, the point is, it should
be ended, It is mo question whether you
have arrested the two  persons the two
petty officers, of the Haryana .Police.
That is not enough, It is essential to
find the Toot-cause. For that, you have
to take decisions, hard decisions, to weed
out the source of this political surveli-
lance. For that, @ lay is mecessary.
And 1 wish the Prime Minister, who has
been complimented because he had been
made a vistim of emergency, that he
comes forward to tell the House thag his
Government is Teady to bring forward a
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Bil{ to this end. I know his Government
is a minority Government, but let the
minority Government do a big thing. Let
the minority Government do something
big in the history, let the Prime Minister
have the courage to say that he will bring
forward a Bill in this direction,

Thirdly, Madam, I wan¢ political sur-
veillance to end, but | want surveillance
of crimina] personalities to countinue, that
the Government is not doing. I wish
sufficient police force is deployeq for
surveillance of the criminals tax evaders,
black marketeers, hoarders and those who
seek to divide the country, that is against
the Communalist,

Thag is not being donme. That has to
be done and the Government should see
that it is being dome properly.

SHRI CHATURANAN MISHRA
(Bihar): And criminal politicians.

SHRI GURUDAS DAS GUPTA: My
poin¢ is, time has come for the Prime
Minister and this Government to nnder-
stand that this Government is being bumi-
liated deliberately, to create a situation
where they resignp themselves or a situa-
tion is created where the other party can
pull strings. I wish the Prime Minister
does not wait for that unfortunate
moment. You should not wait for that
unfortunate moment, Yoy should create
an example in the history by going out
of office in a most honourable way.
There is an honourable way, &ven a
person who is most decried can also find
an honourable place in history. It is not
for me to give a bit of lesson to the Prime
Minister, but let all of us learn from our
own mistakes. Let the Prime Minister
learn from his own mistake and go out
of office in a dignified way because it is
not the Prime Minister or the Govern-
ment who is being humiliated. The
walk-out in the House has been deliberate-
ly done to demonstrate to the world how
minority the Government is. It is delibe-
rate. It fs deliberately being done, There-
fore, do not humiliate yourself because
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your humiliation means humiliation to the
system of parliamentary democracy of
the country. The whole world under-
stands how a great country like India is
being ruled by a Government who has
Only 53 persons as its supporters ip one
House and only 13 persons as its sup-
porters i another House, Theret'ore. it
is not your humiliation, it is humiliation
of the entire system. The country can-
not afford to digest this humiliation,
Even though you are dishopoured, let us
hope that you will do something more
honourable.

Lastly, I have a question. I would like
to know whether the Haryana policemen
did it themselves or somebody asked
them tg do it because there is a news to-
day that ong Mr Bhajan La] was imtru-
menta] in doing this. There is also a
press report #hat somebody, very impor-
tant in the Government, may not be Shri
Chandra Shekhar, somebody else who is
having his influence in the administration
and politics in Haryana_ has deliberately
done it to malign Mr. Chandrg Shekhar
and his Governmen; and to give 5 chance
to Shri Rajiv Gandhi so that he is able
to pull the strings and bring down the
Government, 1 believe that Mr. Chandra
Shekhar has no hang im it. I have to
believe the Prime Minister, but investiga-
tions must be made to fing out who is
this somebody else in the Government
who has a hand in it, whether he has a
part in this sort of political conspiracy.
This is all a pary of life. Therefore, 1
wish the Prime Minister tq tell us who
are the persons at the root, who are the
persons either in Haryrana or outside,
whether 3 member of Haryana Govern-
ment or 5 member of the Centra) Gov-
ernment, who have beep instrumental be-
cause I believe that these two poor souls °
belonging to Haryana police will not have
the courage to come before the house of
Mr Rajiv Gandhi to do espionage on
their own. It cannot be within the pur-
view of their wisdom. It is an administra-
tive decision and somebody important
must be behind that. Who is he? Is he
a friend of Mr, Chandra Shekhar oz is
he his enemy? Who is he? It must be
found out. That is necessary  because
the inciden; itself has maligned the



237

Statement

country. Therefore, to find out the root-
cause, I wish a committee is set up, I
wish a Joint Committee of the two Houses
is set up to find out who is behing the
conspiracy. Is it exactly like the fice in
Reichstag? A similar thing is happening
in India, That must be found out.

Thang you, Madam.

oft wrzei £ gt v (e =) :
HEEAT, T T ST A 10 TAEL T
wiE g3 oY qeqer fewr § Swdy 97 AN
F A qeqt 1 Qd AT gy AT
Y St ArRe ar | FfEE w A
FgmiTr g Far 760 & | Fomwr §aw
T W g q-F HHAT Fr T
FE qA %ﬂ%ﬂ&%—l IFT g At
Wi TE §, I WH Hq Y@ A
Ffeq a1 | T WA T Feai A
g A AN S AW+ Tarrwa
oY & e -wrd fead Ywar AT algF
' 3 .(wmawm) WA ¥ qaw
5 g?{a% TE M Foad <

WE qF T KIS FT AT § A 12T
¢ @ad Rfamgafi s s g
T R ¥ R AP 1 T
F PN ¥ gd THT WA F AT W
ST w1 fAreEt #wR Tar dY @
FHIT | AT JBA® H IP gETT
Ay gy g A9 T PR Y S TRy
¥ i@ Sw R F IR A faar I
I & 1w ] ag g o W
g1 wE agfa—gavg{é’rwta'%rarrwm
ghamr ¥3g @ 1 9o awwrifng
T ¥ U TR W T FA A

e §, WifF R qaon fr
Iy fFe wET |l TR R
F¥E IR, TR HAY 9L
7T aF (AR T ¥ a9 98 q9d |

%'éfﬁ AR arlfr(“ram-
F W ¥, a o

Eﬁﬁ?ﬁa f‘emﬁ gfer & T,

[5 MAR. 1991]

by Prime Minister 238
faeely gforer 7 way v, Rl gfewr
T IAAT aFeT, AfwT F frey fe & @
n’arf‘a&mrmtg F AR ¥ whafafaa
T F I AT | FTAG T R FF
g, & o § OF FAY TW TAAL
st i g d 1w o @,

A, . T o & Ferg dar fiear v
g ? aIEy qE IR T’ W
Terae fawmr #§ feqy ot afr
IR AU U S
9T @ g1 a9 7qm Al F AT |
& T TP AW R g, . . (wwaw)
T TR ¥ oI ¥ !ﬁ’ﬁmm g

FIT AT G &, THHT qAAT AT

O aw, ¥ ag ven g £
aR giamr ¥ gfew a feelt &
T ST w99 . § ar gheror ¥
usdfar faafeat & fame s @
g s SEET SR S | #
S g fFagm Hedt o sww &
géfg & S ghiexomr & gom ==
@l 3, TR wmaﬁﬂﬁfaﬁrﬂw
TR Hl F (o @ Yar Fwew &
fag qar =& g 1 ¥, $§T=rm3“r
Iq TR F hHe g e | WY g
JAT qATSH §, g7 Avebaier F W E AR
AT g N Wt g% o i @ o
qEey g av farae gYer st 3w 3w ¥y

- ag gRUWT N gEe F Ik ¥ @

FOR feoqoit 1 qar wned fa gy od
ghamm ¥ weq weft & a1 | A
W R gRar ¥ frlr v, o
¥ FHA E, FIMX WWH WG,
gfe Tar AT ag wiwe aga fasrea
1,00 p.M,

Tq TI@ § qg wgn Sgw § &
oI 9g 7 Faw gfawr T g
ara:a’fﬂ"rﬁrara?

Wra’htm‘r%ﬁ’rﬁaﬁ irsr tre,
fawmmt aﬁmm 8T 2
& R? .

aw wrRda LW : WA RAFTY |

=it wze Fagtdt Sroga : W s3w &7
g, @ q@ANER AW TS R



239 Statement

q® & I agr § 7 SAa afatafgat
Fq1 &, war %‘; ¥ 91 IAHT D g 7
ag uadtfas faQfml ¥ fasg W
FH A T § a7 FIT wowiym
wiafafedi 9 A9 wEar, agi aF fied

a-?

i W A S UoAraE wfaivwar
2, 3u¥ ™ q® #f afy sy
srfaaﬂt‘f FT wfewnm F4F, TG FIH
FA @ O R Y qio WG G

Tifge |

9YET A7 53T g § R gH R dwaed
FT TF ST 1T I8 F0 FHT A1
TR, | U AN R A A ST F
fat qmi &, JfF ST T O @R
T T &Y T @, I Gi \ g AT
FLAT ST | AifeR gfaw aier aF®
T § 9A% aade ¥ 57w frae,
A% 397 Fg & fo qg T AT FCIRZT 7

Her A, TAGFRT ¥ IAAT A9
“qr—F1g F AT AT 1 0 AT TAGT F1E
qeq [ § 7 W fRa, oft sEm wEE
HYY, F qriaaidey s/ #1 gara fear
& | TFIE a@ FT A o fear g, s
qifardEy FRET F NI F9G Al F7
AT TG R QT Fiq TG qqir |
@ F 99 T, A0 g9 F 7Y q4r
T F THY A7E F WA TP A IF,
T IgT wer gar | F fem WX g
THA W ) A HGAT Fiq T Hr Sy
TaF § | ST HH avar § R s wEy
F A FH I TMOR I gy & T 3R
¥W A A A GHY, T Hell [GH T
& o) a7 o aEy & 1 AfeT o T
gRTO wwA § W7 @l § 5 ag wmen
HIEAAE Faq gl

TF WA gaew s dar
Fadr o, afedq ¥ fagmr )@ &)

sy @urtm L2ir4] (fagrt) T
ggry o

[ RAJYA SABHA ]

by Primc Minister 240

THE DEPUTY CHAIRMAN: He is a
Member of this House, He has a right
to come whenever he likes, No problem.

SHRI DIPEN GHOSH: He has a right
as an individual Member of this House.
But has he come for Surveillance  over
Rajya Sabha?

SHRI V, GOPALSAMY: Mr, Kesri,
please be seated.

H AR @ 79 Y I
gt Foalt . ¥ g
o @ex e & fF s 9l ¥ @
T fAar @ ) R IR e
frar &, O TQ W 3% q ATE-HISE
FG7 | .. (gwaw),. T U WW
N w{’rngﬁ% gtraraﬁuﬂu
TG AR § | WRAY i q Aw-
ATz fFa & a7 off ar-ase FE7 |
ag AT agt agr & Tar =« fF ane-
IR ATH-HEE frar 30 . . (samaT)

SHRI V. GOPALSAMY: You are a
brave man, a gentleman,

THE DEPUTY CHAIRMAN: You can-
not interrupt him. He wants to walk out.
Let him walk out, He has a right. Please
don’t interrupt him. '

Mr, Upendra,

SHRI PARVATHANENI UPENDRA:
Madam, at the outset T would like to con-
demn the behaviour of the Congress Party
in walking out and not listening .to  the
views of the, other party leaders.

It is very clear that the Congress Party
is trying to build up a case and probably
some tension with some ulterior motives
which you can understand, I fully sym-
pathise with the plight of this Government,
We are in the position of a divorced hus-
band. Even a divorced husband has some
soft corner for his ex-wife, particularly
when she has not remarried and is only
having an affair, . .

I welcome the Prime Minister’s categori-
cal statement disowning responsibility for
the surveillance and assuring  that such
things would not happen. I also welcome
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his offer of an inquiry into the whole inci-
dent and into the system of surveillance on
political personalities, I only suggest that
this inquiry Should cover the whole period
starting from the Congress rule, because
today they showed too much protest. We
all know what atrocities were committed
by the Congress Government, particularly
after Mrs, Indira Gandhi came to power
followed by Mr. Rajiv Gandhi; how poli-
tical opponents were tracked, telephones
were tapped, correspondence was opened
and false cases instituted, We are sware
of all those things and many of us are
victims of their atrocities, Therefore, if
at all an inquiry has to be done, it should
cover their period also.

I don’t hold any brief for Mr. Rajiv
Gandhi personally in this case, but we
condemn this system this very surveillance
against the political personalities and the
parties, When I first heard the news yes-
terday through the Congress sources, my
first reaction was that probably the Prime
Minister was not aware of this. Not only
that I know him for a long time and his
concern for civil liberties and individual
freedoms, but even if you take a political
view, a man with any common sense or
with any political sense, particularly when
he is depending on a party or a leader,
would never venture to organise or order
such a surveillance against the leader of
the party which is supporting him, When
I was told that it was done by the Haryana
Government, then everything was clear and
we could know who all were behind this,
One of the Congress leaders commented
yesterday that “they are fools. If  they
want to know who i8 coming to meet
Mr. Rajiv Gandhi, do you mean to say we
will organise the meeting at 10 Janpath?
" Therefore, those who organised this are
fools, They could not get amything and
they cannot get anything by these mea-
sures of surveillance.”

From the Prime Minister's statement
two or three questions arise, One i,
if these two policemen are found loitering
in the vicinity of Mr, Rajiv Gandhi's resi-
dence with proper identity cards and fully
authorised by a high-ranking officer, how
could the question of their arrest come?
Why were they apprehended and  what
for? What was their ‘crime? o
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SHRI CHANDRA SHEKHAR: After
that they were released.

SHRI PARVATHANEN] UPENDRA:
My anxiety is, if somebody higher-up has
authorised them to do the surveillance,
please don't try to make them the scape-
goat to please somebody. So, let us be
fair to them, They have done with a
proper authority, they were not doing it
surreptitiously. They were doing it
openly, They showed their identity cards.
They said that they were on duty. There-
fore, the question of arrest, how it came?
It happened simply because Rajiv Gandhi
complained, I want an answer from the
Prime Minister: Why an arrest became
necessary?

The second thing is the very question
raised by Mr, Atalji, the other State Go-
vernments organising their intelligence net-
works in the capital. It has been going
on for a long time, It is not today’s
affairs, The same Haryana police used to
keep surveillance on Mr. Bahuguna when
he was alive on the orders of Mr. Devl -
Lal, Everybody knows it when Mr. Devi
Lal produced one complete report against
Mr, Bahuguna in one of their party meet-
ings, That is what he was dotng. There-
fore, this has been going on for a long
time, the Haryaana po>tce being  used
here for surveillance and intelligence acti-
vities, So the broad question also should
be answered. How many State Govern-
ments are having such intelligence mnet-
works here, whether tley are authorised
to do it here? What is their coordination
with the Delhi police? This question also

has to be settled once for all,

I request the Prime Minister to find out
who really ordered this and also indicate
to the House what action he has taken
against them.

THE DEPUTY CHAIRMAN: Before
I call Mr, Murasoli Maran, I have the
names of Mr, Dinesh Goswami, Mr,
Swaminathan who is not here, Mr, Viren
Shah, Mr, Shabbir Ahmad Salaria, Mr.
Dipen Ghosh, Mr, Mohd, Afzal and
Mr, J. P, Mathur's motion. We are just
left with 20 minutes before lunch, So 1
would request every Member to be brief
so that we can finish before lunch, We



243 Statement

- should also give Some time for the Prime
Minister also to react; otherwise...

SHRI JAGDISH PRASAD MATHUR
(Uttar Padesh): Madam, will you allow
me to move my motion before lunch?

THE DEPUTY CHAIRMAN: When
the time of the motion comes, we  will
discuss it, TFirst let us start with  this
movement,

SHRI MURASOLI MARAN: Madam,
the crocodile is shedding tears. That s
how I will describe the reaction of  the
Congress Members today, It is not a
question of Mr, Rajiv Gandhi alone, it is
a question of everycitizen. They think that
Mr, Rajiv Gandhi is the super citizen of
this country and their party is the only
party worth commanding respect. So if
there is any surveillance on him,  they
create a rumpus. Probably they may have
reasons for their anxiety, I do not know,
because nowadays we find  international
smugglers and crooks moving about in
VIP houses in Delhi. As Mr. Gurupada-
swamy has pointed out, Congress Mem-
bers may be thinking that this Government
may not safeguard the life of Mr, Rajiv
Gendhi. They may have their own rea-
sons, But we want to know the authority
of the law under which the two policemen
acted. There is somebody who has issued
the orders, Who is that authority who
issued the orders for surveillance?

Madam, only last week we  discussed
about telephone tapping, This week wc
are discussing about  surveillance. We
know that the Prime Minister has not
ordered for the surveillance, We believe
him.  Because he has got his own intelli-
gence agency to do that, We should know
why this is going on, Not only that
even telephones of all political parties, all
persons of political standing are  being
tapped, their activities are being watched.
So the Joint Parliamentary Committee
should inquire into all these aspects, We
were told that it all started during Mr.
Bhajan Lal’s period Not long ago, We have
.read a newspaper report when Mr, Rajiv
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Gandhi was the Prime Minister, a  car
which was following Mrs, Rajiv Gandhi’s
car dashed against a car which was pre-
ceding that car having a registration num-
ber of Ambala area. But nobody  was
arrested, They away from the scene. But
later we were fold, and I believe that, Mr.
Rajiv Gandhi himself, as the Prime
Minister, ordered an inquiry and the Home
Ministry was doing it. And the SPG, the
Special Protection Group, was also  in-
volved in that inquiry. So we  would
like to know from the hon, Prime Minister
what the outcome of that inquiry is, Did
it take place or not? We have read it
in newspapers. We should go into  all
aspects, not merely the Surveillance ot
Mr. Rajiv Gandhi, because in a democratic
country, we are all equals, So I would
like that the inquiry should cover all the
periods, all the incidents, all political per-
sons and all political parties,

Madam, what is perplexing in this,
The Prime Minister may give any price
to the Congress party. The Congress may
demand, ‘Dismiss the Haryana Govern-
ment, They have committed a great sin.*
Who knows? He may choose to dismiss
the Haryana Government also, I am very
sorry to say that. What do the common
men in Delhi in Madras, in Bombay, in
Calcutta, everywhere talk? If Mr. Rajiv
Gandhi demands that Mr, Chandra
Shekhar should remove his beard, he
will do it. T am very sorry. I had a lot
of respect for him, Madam, he came into
the political scene here with a great poli-
tical future, Now, he is going to  be
removed with a notorious political past
Don't you have any semse of self-respect?
What all you have stood for, all those
principles, have been destroyed. (Inter.
ruptions), Now, we see a shadow, Look
at this! The Congress party has walked
out. It means they have thrown the
fish of this Government out of water. Look
at their faces! They are gasping for breath,
They gasping for oxygen, The oxygen
tube has been removed. Therefore, T would
request Mr, Chandra Shekhar. . (Infer-
ruptions).

THE MINISTER OF FINANCE (SHR!
YASHWANT SINHA): You are remem-
bering your own days when the BIP  re-
moved your. . , . (Interruptions)
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SHR1 MURASOLI MARAN: We never
depended on anybody. We never depend-
ed on undependable people. We stood on
our own legs, We stood on our own
strength, on the strength of the people’s
support, Now I would make a reguest to
the hon. Mr. Chandra Shekhar, Now, Mr.
Prime Minister, your ambition has been
fulfitled, You have become Prime Minister,
Yes, now you will go down in the history
as a smell foot-note, That is all. A
smali foot-vote, not even a line, will be
mentioped. It is not enough? Don’t you
have some self-respect?  Therefore, 1

would request the Prime Minister, Mr,
Chandra Shekhar, Please,.....*. How
long can you tolerate the humiliation?

(Interruptions),

THE DEPUTY CHAIRMAN: Mr.
Maran, even if you are very agitated and
making a statement the words...* are

not proper. (Interruptions), They will not
go on record,

SHRI MURASOLI MARAN: I did
not mean,..* I only meant to ask him,
“Why do you tolerate”. (Interruptions).
In parliamentary language, the meaning is
.+ .. (Interruptions), 1 am sorry for him,
He is being tortured. He is doing things
against his conscience. Therefore, it is
better for him to resign and face the peco-
ple....(Interruptions).

SHRI S, JAIPAL REDDY: Madam, a%
_an old friend of Mr. Chandra  Shekhar,
may I suggest this?

THE DEPUTY CHAIRMAN: No. No
suggestions. I am only concerned with
the parliamentary lapguage, That is  all,

1 am not concerned how emotionally you
are charged,

SHRI MURASOLI MARAN: I am

- emotional because I am %0 sorry for this
gentleman.

THE DEPUTY CHAIRMAN: You may
be.

SHRI MURASOLI MARAN: T pity him,
He lost everything, He lost all his senses,
If there is Some self-respect, he should
resign. ‘That is all.

*Not recorded.
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THE DEPUTY CHAIRMAN: That is
better put. Now, Mr, Dinesh Goswami,

SHRI DINESH GOSWAMI (Assam);
Madam, I am happy..... (Inferruption).

THE DEPUTY CHAIRMAN: Mr.
Prime Minister, you may be having a
larger heart, But I have to see the langu-
age of Parliament,

SHRI CHANDRA SHEKHAR; Madam
Deputy Chairman, by all those specches
[ am reminded of an old proverb. It is a
sin to be tall among pigmies. (Interrup-
tions),

SHRI MURASOLI MARAN: If a pigmy
like you is perched on the Everest, still you
will be a pigmy. You are a pigmy, If you
are,...(Interruptions).,, you will be a
pigmy, We are tall,...(Interruptions). You
have lost everything.

THE DEPUTY CHAIRMAN: I have
identified Mr, Dinesh Goswami. We have
to have the answer of the Prime Minister
before lunch interval. So please be brief,
1 will have to ask the permission of the
House, (Interruptions). If you do not want
to have lunch, I want to have lunch and

in that event somebody has to  preside
over.,

SHRI DINESH GOSWAMI: Madam
Deputy Chairman, once more, the question
of political surveillance has come among
the agenda of this House and the Prime
Minister was for the right in his statement
on two counts; number one, that his Go-
vernment has not ordered this surveillacne
and two, that he is opposed to  political
surveillance, Every Government—and
I will not exclude my own Govcrnment—
sur-
veillance but has done nothing whatsoever
Let us not forget
that in America, an elected President, even
before his tenure was over, had to go
because he went for surveillance of oppo-
sition party headquarters. But unfortuna-
tely, the Prime Minister's Statement

has
not revealed any facts and. has left

many

_ Questions unanswered. He has said that two

Haryana policemen were doing the surveil-
lance and if my information is correct when
they were apprehended, they showed their
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identity cards. Therefors, they were under
the impression that thty were not doing
anything mala fide; They were only car-
rying out the ordars given tc them, And
it has been %aid that 2n inspector gave the
order and the inspuator is on leave. 24
hours have passed. This is a matter on
which the party which is giving iife-sus-
taining device to the ruling party is agita-
ted and we do not kuow the whereabouts
of the inspector for 24 hours. What does
this lead to? It leads to eithsr a conclu-
sion which I hope is not something which
we will arrive' at which Mr, Vajpayee has
suggested or the other one that there are
\ery powerful political authorities who
do not want that this inspector should be
found because if he is found and interro-
gated, things may come to light which may
not be proper for some political bigwigs.
I am not one who will believe that two
police constables or an inspector will have
any motive of surveillance in the house of
Mr. Rajiv Gandhi either as  Congress
President or even as former Prime Minister
and I am not in favour of making them
scapegoats.  Probably, they must  have
carried out the orders from some political
bigwigs. Who can be that bigwig? That
bigwig must have cantrol over tfe Haryana
administration, Otherwise, why an inspec-
tor will follow the order? Obviously, it
is for the Government to find out who
that bigwig is, who has control over Har-
yana administration, so much so that he
could order its police machinery to provide
of to have surveillance against the power-
ful Congress President, who is the de facto
ruler of this country and also the Prime
Minister of this country? I believe that
Mr. Chandra Shekhar will be handicapped
because his Government will not be in a
position to go in for a proper enquiry it
somebody of his Government 15 involved
in this. I have no doubt that Mr. Chandra
Shekhar is not guilty of this not because of
his personal conviction but because he is
too intelligent a man to do this thing. But
can he assure this House or can he speak
on behalf of his cabinet colleagues that he
has full control over his cabinet colleagues?
We, who are in polititics, will not be pre.
pared to accept it and therefore I would
like to know, whatever the machinery that
he contemplates to bring out the truth, that
even though he may not be involved, some
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important personality associateq with his
Government, is not involved because there
are two possible reasons. One is that it may
be a ploy to create tension between the
ruling party and the supporting party. 1
do not know what is coming out. Now a
suggestion for House Committee has come.
I am opposed to a House Committee being
constituted to enquire into this specific mat.
ter because if a House Commtitee is cons-
tituted for surveillance against Mr. Rajiv
Gandhi, every day we shall have to cons-
titute House Committee because not omly
Rajiv Gandhi but many Members and more
Members of the Opposition may be ander
surveillance. I am in favour of a House
Committee which will go into the question
of the entire gamut of surveillance includ-
ing telephone tapping and will give sug-
gestions as to how this politica]l surveillance
can be stopped and if necessary, give sug-
gestions for a hew law? Ang I hope thag
the Prime Minister who has a  commit-
ment for civil liberties will accept these
suggestions,

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): Madam Deputy
Chairperson, I thank you for having given
me this opportunity to speak. The state-
ment of the hon, Minister is forthright
and we hope that the assurance extended
by him to the House that he will look into
this matter impartially and fully, will be
kept, The difficulty that has arisen is
this, For the first time there has  been
exposed a network in Delhi under the
very nose of the Government, the Central
Government, which is not known to law.
This network has been functioning here
for long and its activities have been known
to some, but they have not been known
to all. Under the circumstances, it would
be necessary to find out since how long
such network has been functioning here
at the behest of the Haryana Government;
whether any inquiry has been held as
mooted here; whether other State Govern-
ments are also having such network. Apart
from this, it will also have to be found
whether any Government from outside has
also maintained such agencies here which
are having surveillance on our  political
leaders political personalities, in the State.

Last year, the question of telephone tap-
ping came up, Ultimately it has been found
out and admitted that telephones have
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been actually tapped, but the names of
the political personalities whose telephones
were tapped have not been divulged, That
has also been exercising the mind of the
general public and the mind of the politi-
cians who can be at the receiving end.
When under the very nose of the Govern-
ment, from the very echelons of the Go-
vernment, illegal things are done, then
you yourself can imagine where the rule
of law will end. ‘This is an organisation
which is functioning and ssmilarly other
organisations may also be functioning, but
they are above law. This has for the
first time happened that two persons be-
longing to that organisation were arrested
and after some time they had been re-
leased, As has been rightly pointed out,
the question arises; who gave them that
authority to do it? Number one, And num-
ber two is this: If authority was given
to them, who were the persons who had
been giving such authority? Their names
should be found out so that the very ga-
mut, the very extent, of this system is
found and is exposed and.. . (Interrup-
tion) The question that arises for consi-
deration is if these two persons who wsre
doing it were doing it beyond their juris-
diction, if not it was an act which is ille-
gal in the eyes of law, then why not we
try them in accordance with law? What I
would like to say is this. If it was an
offence and if a prima facie case does ap-
pear to be existing, then that should be
tried so that the court of law has an op-
portunity to Say as to how they were
acting and whether their act was legal and
at whose behest they were acting. There
should be a judicial inquiry and that
inquiry should be non-partisan. And, there-
fore, T would request that not only this
enquiry should be held which is mooted
in the House with regard to the surveil-
lance but also a judicial enquiry be held
against the persons who are doing it so
that a court of law will be able to say
what is the law or the enactment under
which they were acting, Under Criminal
Law we have known of register No_ 10.
Register No. 10 contains the names of
persons who are called persons who de-
serve to be put under surveillance or in
ordinary parlance they are called Badmash
No, 10. But that is not the case which
can be imparted with respect to others and
with respect to,..(Interruptions)... does
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not mean by the modalities of legal or
criminal, . . :

gewta : gaan o, s Sy
qIq FE AT 1w S A fefadra g, e
A av fafame &, 9g A fewra A%
AT, ST qGAT TA THT ST X
A § 99 T AN AEd ST T
T s fan g ad g TR e
agare ¥ FfgU . . (Swauw)

ot weiliT wgRy gt ¥ ag 75
@1 § fr oI oroperar 7 9T T Y
A ETRT FXQ b, ITH e
o A 21 ST AT W G § 98 F0H
Hafes S fFagfra TR & agasm
FT R T AT HE 706 AT Y ofF AT
fasr -

# g @r g i ae ard wn
wﬁgﬁ’ra@ffzu’r{ﬁm afge
g I FAE FIHTTHT § q IR
Tz wfegarce fag omd arfs ag
aifee A ¥ art ¥ & AE afes AR
o T & ak § o B e
¥ agfes W & TEEEd AU

% qEG @ afes R gt ¥
T ¥ siraoh o Ifeaary o qar
FC T & A TR FT TG qqT Wl
g

T Ty &) ag i ey e
o faefady & —

by the various agencies within the country,
this is detrimental to democracy and
should be ended as early as possible and
the rights on the individuals to their pri-
vacy and =lso to exercise their political
rights properly should not be stopped.

THE DEPUTY CHAIRMAN: Now, I
have still 3 or 4 names. The second.
round of the parties has been gone
through. I have Mr, Dipen Ghosh, Mr,
Mohammed Afzal, of course, Mr. J. P.
Mathur and Mr. Shah. I would like to
request ‘those Members for want of time
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to withdraw their names...(Interrup-
tions) .. .Just a second. Next, Mr. Mathur
is to speak about his Motion. It can-
not be moved, but he wants to mention
why he has given it...(Interruptions) ...

SHRI JAGDISH PRASAD MATHUR:
Why should not I move? Why should 1
forgo? ...(Interruptions).,

)

THE DEPUTY ‘CHAIRMAN: There
are certain procedures,. . (Interruptions) ..

SHRI DIPEN GHOSH: The Prime
Minister himself has agreed. . (Interrup-
tions) ...

o waEhe YA A9 A ¥
T @V E AT I FY Qo R & ? K ot
AT FE 7

Faaqmfa : IF 7 W@ g WYL
Ty

ATEE, 1T AT 7w,
... (vawEw) ..

=i W TETY |G 98T AU
HIWA WY TF TEAFT &Y TEl T ) IqF
T g I fF oy @ T wfew ) #
T 77T FEM ! ATAIHAT § 7

seawEfa : AT AET AT T T

@Y & AR 9T EET VAT HIC. g

st SN NWIg WYY : I [0
a1, a9 wrawy fagr A, | (sanaw) .
THE DEPUTY CHAIRMAN: Now,

it is the Motion which has reached me.
All right. Let it be carried first,

(sawars)

€ T 7E, FE-FE "R FHT
&Y et B . (SWHaR) .. 99 9 9T
q&lzz?a’rtra@zqna%qeﬁ zrrcr,
uF fame dfeu )

At s s HYT : TFTEE FM
. (watanw)
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Iganwfa : TwTaE g TS gEHI @R
g fF e A, e A o frae &
f‘arq a'aarrsq | ST T A & 3
T gA | L L (sraaw) |

SHRI DIPEN GHOSH: The Prime
Minister has agreed, he himself has pro-
posed rather, that if the House agrees
the Government will have no objection
to setting up of a Joint Parliamentary
Committee to make probe into the matter.

THE MINISTER OF COMMERCE
WITH ADDITIONAL CHARGE OF
THE MINISTRY OF LAW AND
JUSTICE (SHRI SUBRAMANIAN
SWAMY): Noi this matter.

SHRI DIPEN GHOSH: But this ques-
tion has also come up. Mr, Atal Bihari
Vajpayee also said that only two or three
days before when we were discussing
about the C.B.I. report and phone
tapping, that is a kind of surveillance
over the political adversaries. Today we
are discussing the incident arising out of
two spies making their presence near the
vicinity of ex-Prime Minister’s residence
on a kind of surveillance. True, yester-
day the Congress (I) members have raised
the issue and the House had to be ad-
journed for misconduct, as has been said
by the Deputy Chairman herself. Today
that Congress (I) has walked out. What
does it mean? There is a deep-rooted
conspiracy behind it. When an inquiry
is necessary, that inquiry has to be
made in a thorough manner so that not
only the specific instance but also other
issues arising out of this  particular
matter are gone into. Let there be a
Joint Parliamentary Committee to probe
into this matter and other matters arising
out of this matter, because nobody is
going to believe that two constables could
do this under orders from an inspector
who has gome on leave. That inspector
could be caught. Nobody is geing to
believe this story which has been given
by the Government. Naturally -we are
entitled te raise a motion for -setting up
a Joint Parliamentary Committee ...

THE DEPUTY CHAIRMAN: Move a -

, motion.
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SHRI DIPEN GHOSH: Or a resolu-
tion, whatever you call it, according to
the procedure. A Joint Parliamentary
Committee should probe this matter and
other issues arising out of this matter.

Iqawvafe : ATIT ART AT T

TN e &7

oY S e KAt AT wFAT TGN
e, & Wrﬁmwmmﬁﬁw
T U &7 uw afafy aarg S Sy

QS AT & dafed AR THy et

frof e | gg AR AN R )
ag § FgE g1 ()

ety : & @ A T faar g
ST Y S ¥ e femr- 9v 1 7w
gt waer & fag o Y T A S
IIRY | AR I A e < AChaE
IUF Y FUCAT qTET ¥ T A9 O 7T
FT AT w11 g9 7y o feas g #T
d | g@ER A aF ¥ N FO A
... (sugav)

7 SRt ey WG AR O3 a
Fg A AFTT | ST IR o S TR
q @ RN F T fear v e
welt Y a® | qF T A 4395 0F
WX qTE 1 I fed & 4§ 5ol wwar g
L ) T
T JFNE § FT TEG JOr arHT

wAR L. (swEEm)

agyafa : Fefere A faedard
gt & fr ag Y TFTw TET g &,
% N § a8 awd fr e o frew
FaF % Hrwr 97 AT S awar &
T EIIE F AN AT S R -3
=t faarfadr ¥ AFed ST WTRT Tar
® ¥ (wmam) WA T O
FB AFATART & |

»ft shrdtar a2 A9 ey o
FFY SR FXH AT A FH g HAT A
& e 9 mvfeorer Yot w1 o |
ATSAAY ST 7 FEgr, T R WE A
AR TRTT T [ AT T
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TRT g T AR S, T AR § ¥ 719,
St gAFY 7 fawmr A 3 v ) 94 w11

w«mwfa:ﬁﬁw#@r’ﬁaé«
(smxam)

=t v warg QT § e
T aE AN FET § :

TRd 7 98 GHE § T 99 § ST I,

T gawr fawmr |, 2 994 S| O
(zwaar)

Sqawiafa : Wiz wRdT fo W
femmr ot s a2 fear SR fewrr
far #r 9

As a zoologist 1 cannot permit it.

st S Were /AT ¢ KR A
agrax fewr & o adi frar ST
fenim s &w &1 far & AT g
T T g T\ s as W@ g
R agE W @@ T | w9 qar TE
ES fga ol Fr aTh ¥ T
A dw A A @ 3
(zwaaw)

st awIy fawgr . =R =y
faam . (sa=avr)

) AT A3 WYL 2 F AT 10
SAGT FY 70 F QG qgt 9Eg g
ST WA AT ASEH F TG F TG
qer T W wEr Ao dar Er T,
qar rmr ? F a9 et R S
2w .| (sumaww)

swawwfa:sﬁst E T FE A
AT AT § | (SwAuw) gaz?r
Y fror T @Y, 129 &y
(zo=ars)

! mz"m &1 wmt I ATT X
@ AT Heawdfor (vEm)
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sft §% we A% (IAT _A) ¢
g oAt fear |, w1 g1

s SR NEIR WY o AT
*‘&'Tmnwf{a“rmgnm,
¥ FEAT AT § K 4G mrgzn
F gz T 7 deg Tg B @I
Eﬁmrmw‘q’r%‘rmrzﬁt
T g d & A a@ g @
) ogw AW N AR W oS F
F&1 § fr agr o¥ gfearam &1 awmar
aaer &1 g wEw & #ean
g arg frew 8—10 1@ ¥ I
W &1 ¥ g WAl ¥ ag qEAr
Trgar § f& 5@ sAdr wew g o
f& 78t 7x gwmar giamn AR
1 @ g ¥ faafaer g ar =
IR IAT AT @O AT
¥ gqer ¥ fx ag fawfeer @i 2
ok z@ qfeger wer F g
gharm #wE &1 #W FET E,
qg W99 997 F0AT AT qE ¢ FE
F W qY g S T sAR A
Fgr, & ot TR H FEAT SrEar
B oguy St s ¥, W 3wt
et # FEw w6 §, qII
faemy #, S% W w0 q@TRT FR
wmr g oag W fFoag ;v o§ @
T agi g @ 2 7 @y FEw
afafessr wamenr 7@ 2 & o=
Waxm?mﬁ%mraﬁr
g @ 2, w0 frerfaer @
o 2. .. (smeaw)

THE DIPUTY CHAIRMAN: Do 1
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wg gF ™H gam g fF
TwAfyw gfte & fRdT o A
s, SEEr § Wk AT qEf wR
a3 ASAAT FAT B | EE
aed & & 3z fA¥aT FET Agar
g fr o= ﬁ?ﬁmﬁ@ﬁ"(aﬁ'

n'ifrirma?ar%%fmm 1
il Wr% IAF AG T qq
FL A | AU WA W FEAT
ﬁ%wfawm%umas‘raram
FT A, AT aET § @ o
@ TEET @S ST, Aq
Zaar & fagar &

st wwER@T ¢ STEINfg S,
# yy frgew F% fF agar g9
S WrIY GRS 7 9N, ag gl
¢ & & ommra faar w, AR wEAE
A wr w9, F ™ aw
T Al fel @ oA A

ﬁwg‘q’?—rmﬁ\mu(*ﬁﬁ'(ﬂ
F«nﬁ arg &1 ferar =y § )
T wAE A Y X us
A Gy WA ¥ owgr A7 fF ozaw
g @mt Fy ggRfa g =rfem,
W?‘nﬁﬁﬁaﬁfrﬁrﬁ'r%QI
Al wwr WY 2 R owm o
1 FHE am%wﬁgww
mfest =T wewer T oy AT 2|
oy, @ g ggar #y afafa
FAE g a1 gAY _#ew ¥ o
o wfer & oar wmar g fF
agT S F1Z G &< gFAr 3, SUE

have the permission of the House not to

have the tinch hour? a0 il % | &feT s 5w

afafy ® IOEFET FATAT T oA
g9 afgfs £ R AT F GAR-
qufeay &, @gafy & o megs &
AT L g7 ¥ @ F&  FA1AT
Fifer | TET & oz oA § AW

FEAT & 1

SOME HON. MEMBERS: Yes, no
lunch houtr.

waaamafa : o5 A9 AT UTH
D 73w 1 grew pfwF

gl a@f HR gard g, ST qAE
X IAA o F oFgAr FAEAT N
#r o7 ufigre wg, s A

S sriw SR w9 AgE,
A AH X JH | FT @ § 7
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F_AC B, 94 IR A+ W,
g fFar mar, over @ fF
g W T FC @ I ar oA @
IR AT Asefefe w7 femmy
@t g OSAY mAM Y wE SE
gre fear mar, saar fregae wd
fFrr war, Sw fy ardl A
FaT, Fifw s we g 9dEm)

gl T FAAT AFET KT GIA
E,’#qarﬂﬂ’%ﬁ?ﬁ’ﬁﬁﬁ%ﬂ
e & gfaw w1 {elh ¥ s a@
#F Frfaly s & wfes 76
| e feft TeT @R A
ofra feedt & wEY & a1 S9Er
feedtt s & sewhr W &
g, SEEY TENT A7 o g1 @
#le wamfy ghamom aww & gl
o A | g qEErT W@ R
ua g6 faer g oag #Y Fae ¥
AR F AT el 9 g
gaT 99 g A A @ W &
 fF owiw wd & faadt ad
A 25 g Fars 1 % &
Jag wdt @ 7 Ay fef 3 %€
ﬁarﬁ»‘%ﬁw"aﬁwécﬂ%
aied @ & 1 gAY IuF AR
mfa?waaf‘%ﬁ%’,m
Faw foor S 1 A T
g WA £ fF @ el o
erzgaﬁrm‘?:sra‘g“f%m|q*va%
SR # TWH EY &, I GEE
¥ § 3we Jgt s Wi wfhg
§ wgr fF wtw q¥ &Y 9T g
AR

T

¥ gy arg g ars B A
F1 frdr o safy &% 9w oo
FOAT ¥R At 39 omafy 4y
T 9T FE vAwT w4 ¥ 1 FifE
@ mas ¥ F faega e € )
fom far ag awwr a9 9@ faw
qr Fgr f& fedy o @0y o
X 39 AW FT Giged, Fe A
o a8 @iy =fgm 1 A fovam
g fFoag " @ wroEhm 1w
FIE gfaFrd T@ aw@ FT FIW FT
w@r & ar ag sasr feaadt ©
782 RS—9
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# qifafesa @l T Ty F @I
BV omaw owiE g ad F auan
s fa fer @1 ww g =g gar
g 1 =g owma ¥ w0 um faewar
ez g o gTawE o, §9

Wt Fgr oar f& F0fy F1 A8y F
fag @z T2M Tifgd 1+ W ag
q1 wgr ar f5 § @y g asEn
o AR {OdT ot & St ¥
T 9T A=l FEAT | gmw faw sy
TERNE T A ST @ET gAE
fem 1 @ qgh sfr A Ed
I ACYHT 51 4 ag9g =7 &
TFR a3F T | T&R 59 7%
W 9 9F Tg FH FGO | uF
Fe @l #t 97 feard aga ¥y
T @t & ofy eS| Hgmw’r‘ar
¢ @R fag A UG AT
F ATON § oawe qEAT £ | Wi
oz fed f& #1 @ F aET WX
TEFY @R w7 g e 2o
Ay Y Y fagzw Bear ogr fw
54 wfeateat @ € 1 o szl
F 5T m;ﬁaﬁm%ﬁrilgn F1 T
AR &P ElaT £ O 9§ udm
mw & fEgr ¥ g o#E S
qET T, TH 99 ST B 40 S9
Ty T OET ... (SmeEw) ...

SHRI V. GOPALSAMY: You have
obeyed the orders of Mr. Rajiv Gandhi
and it is a well-known fact..(Interrup-
tions) ... The whole world knows it ...

(Interruptions) .. Why are you referring
to it now?

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu): Fven without
the Governoy's Report you dismissed the

Tamil Nadu Government ... (Interrup-
tions) . ..
SHRI V. GOPALSAMY: Unneces-

sarily you are provoking a controversy.
You dismissed our Government at the
behest of Mr. Rajiv Gandhi and Ms. Jaya-
lalitha ... (Interruptions)... Tt is known
to the whole world. Why are you re-
ferring to it now?...(Interruptions)...
What is the use? (Interruptions) ...
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- .SHR.I TINDIVANAM G. VENKAT-

RAMAN: Now, you people are - reaping
the consequences ... (Interruptions) . ..

SHRI PARVATHANENI UPENDRA:
Madam, what is the point in mentioning
it now? The whole world knows that
it iy the Congress (I) which has done
it...(Interruptions). ..

THE DEPUTY CHAIRMAN: Order,
please (Interruptions) ... Mr. Go-
palsamy, when you people were speaking,
the Prime Minister did not interrupt,..
(Interruptions) .. . Please sit down_ Let him
speak.

SHRI V. GOPALSAMY: Mr. Prime
Minister, when you visited Poes Garden,
you got the orders from Ms, Jayalalitha
and this is a fact.,, (Interruptions)...

st WErz wEAw IF AW
qEAR (ST WAW):  IE G
HfEg 72 & TaF) 9T '@ A I

Fgqwmwta : SAH drax af T )

k-]
%
4
3
s

 SHRI TINDIVANAM G. VENKAT-
RAMAN: You have put your rubber-
stamp..,  (Interruptions),,, You have

really become the rubber-stamp of Mr.
'l'l?.jiv Gandhi ... (Inferruptions)...
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SHRI V. GOPALSAMY: You obey
what he tells you.. .(Interruptions)...

SHRI TINDIVANAM G. VENKAT-
RAMAN: You are reaping the sonse-
quences now. They have let you down.
...(Interruptions),,, All  those people
have let you down now...(Interrupiions)...

THE DEPUTY CHAIRMAN: Order,
please.. . (Interruptions),.. Let the Prime
Minister finish. '

=t oy w7 : IgEWRY wEIIAC
F oo a@ gsar 5 Y @@ A
W & oW # oAt & 1§ aget
ag § W w¥ g% § W@ §
F oot g wgar @ oL ag S
§ g g F af T [ ok

SHRI V. GOPALSAMY: But you have
lost it.
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THE DEPUTY CHAIRMAN: The

‘House is adjourned for lunch for one

hour.

. The House then adjourned for lunch
at fifty-three minutes past one of the
clock.

The House reassembled after launch  at
forty-nine minutes past two of the clock.
Tre Vice-Chairman (Shxi M. A. Baby) in
the Chair,

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS) 1990-91.

-.THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS.- (SHRI
BHAKTA -CHARAN DAS): Sir, I beg
to lay on the Table a statement (in
English and Hindi) showing the Supple-
‘mentary Demands for Grants (Railways)
for -the year 1990-91. [Placed in Library,
See-No. LT—2192/91]

4 .

The Dethi High Comt (Amendment) Bill,
1991, o

_-THE. MINISTER OF COMMERCE
WITH ADDITIONAL CHARGE OF THE
MINISTRY OF LAW AND JUSTICE
(SHRI SUBRAMANIAN SWAMY): -
Sir, 1 beg to move for leave to introduce
a Bill further to amend the Delbi High
Court - Act, 1966. N - o

_The _question was-put and the motion
was adopted. - Lo ’ ,

__SHRI SUBRAMANIAN SWAMY: Sir,
1 introduce the Bill. .

RE: LAYING OF INTERIy BUDGET
ON THE TABLE

"THE VICE CHAIRMAN (SHRI M. A.
BABY): Now special mentions.

_ SHRI DINESH GOSWAMI (Assam){
Sir; before you take up this special men-
tion, ¥ want to say that, I gave a notice
today complaining about irregularities io.

the laying of the paper on the estimated .



